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TENTRAL ADMINISTRATIVE TRIBUNAL
PRINCTIPAL RENCH

DA 1239/2003 with 0/ 1240/200%
MA 1163/2003 MA 1164/200%

Mew Dalhi, this the 28th day of May, 2003%
Hon"ble Sh, S$hanker Raju, Member .10

1. 8Smt. Prem Sharma
Wd/iso late Sh, Om Prakash Sharma .

2. Sh. Pradeen Sharma
S/0 late SH., Om Prakash Sharma
through Smt. Pram Sharma, mother.,

X, Bh. Devarshi Sharma
/0 l.ate Sh. Om Prakash Sharma

A1l resident of 914
Sunder Puri, Ghaziabad, UP.,
oeJADDLICAn T
(By Advocate Sh., H.P.Chakravarty
in bhoth the cases)

¥ ER S WS
Union of India through

1. The Chairman
Railway Roard,
Principal Secretary to Govt., of India
Ministry of Rallways, Rail Rhawan,
Meaw Delhi 110 .01

Raroda House, New Delhi.
%Z. The Chief Workshon Manager

Mortharn Raillway, Signal

Workshon, Ghaziabad, U,

v e RESDONdEN TS

ORDE R _(ORAL)

Shri_Shanker Raju,

A% the issue is common in both the Q0as, 04s are

disposed of at the admission stage by a common order,

2. agpplicants in the above 0fAs who are LRs of
the deceased rallway ser?ant are seeking accord of
compassionate appointment  and relisf of terminal
henef its, Despite representation, decision is wvet tao

bhe taken by the respondents., 2{

The General Manager ;-
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Send/

-2
L. Ends of iustice-would be duly met if the
prasent  (As  are disposed of at  this stage with
directions  to the respondents to treat the present 04
as a4 supplementary Fepfeﬁentation and dispose of the
claim  of the applicants for compasszionate appointment
as well as relief of retiral benefits in  accordance
with rules and inztructions by detailed and speaking
order within two months from the date of receipt of a

00y oF ‘f‘hf?, oraer ., Ordered "“f"“ﬁl”fﬁng]y,

4. let a copy of this order along with copy of

the D& be sent to the respondents,

5. 0As are disposed of as above.
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{ SHANKER "RAJUD
MEMRBER (1)
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